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The 6th March, 2013
No.9-HLA of 2013/13.—The Haryana Police (Amendment) Bill, 2013, is

hereby published for general information under proviso to Rule 128 of the Rules
of Procedure and Conduct of Business in the Haryana Legislative Assembly :—

Bill No. 9-11LA of 2013

THE HARYANA POLICE (AMENDMENT) BILL, 2013

A

Btu,

further to amend the Haryana Police Act, 2007.

Be it enacted by the Legislature of the State of Haryana in the Sixty-
fourth Year of the Republic of India as follows :—

I. This Act may be called the Haryana Police (Amendment) Act, 2013.

2. In sub -section (2) of section 4 of the Haryana Police Act, 2007
(hereinafter referred to as the principal Act), for the words "or District Level
Police Recruitment Boards" the words and signs "and if required. also through
District Level Police Recruitment Boards/Committees", shall be substituted.

3. In the principal Act, after section 4. the following sections shall be
inserted, namely :--

"4A. Constitution of Boards.— The State Government shall by
notification, constitute a State Level Police Recruitment Board and
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may also constitute as many District Level Police Recruitment Boards/
Committees, as may be necessary for recruitment to various ranks in
the police service.

4B. Composition of State Level Police Recruitment Board. --
The State Level Police Recruitment Board shall consist of a Chairman
and six members. Mode of appointment of Chairman and members of
the State Level Police Recruitment Board shall be such as may be
prescribed.

4C. Appointment of Chairman and members of District Level
Police Recruitment Board/Committee.— The eligibility condition,
mode of appointment, terms and conditions of service, tenure etc. of
Chairman and non -official member of the District Level Police
Recruitment Board/Committee, shall be such as may be prescribed.

4D. Terms and conditions of Chairman, non -official members.
(1) The Chairman and every non -official member unless he becomes
disqualified for continuing as such, shall hold office for a term of
three years or until he attains the age of seventy years, which ever is
earlier, on such terms and conditions, as may be prescribed:

Provided that the Chairman and a member may, by writing
under his hand, addressed to the State Government, may resign from
his office.

(2) A person who holds office as a Chairman or member
shall, on the expiration of his term of office, be eligible for
re -appointment to thatoffice for another term till he attains the age of
seventy years.

(3) The salary, allowances and perks of Chairman and non-
official members shall be such, as may be prescribed.

4E. Power to remove.-- (1) The Chairman or member may be
removed from his office by the order of the State Government on the
grounds of misconduct, misbehaviour or corruption and after an
inquiry by a retired High Court Judge when it is held that he ought to
be removed on such ground.

(2) Notwithstanding anything contained in sub -section (1),
the State Government may by order remove the Chairman or any
member from his office, if he,—

(a) is adjudged as insolvent; or

(b) engages during his term of office, in any paid
employment outside the duties of his office; or
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(c) in the opinion of the State Government is unfit to
continue his office by reason of infirmity of mind
or body or of proved misconduct.

4F. Staff.— (1) The State Government shall provide the State
Level Police Recruitment Board and the District Level Police
Recruitment Board/Committee with requisite supporting staff for
smooth and efficient functioning.

(2) The salaries and allowances payable to, and other
terms and conditions of service of supporing staff shall be such as
may be prescribed,

4G. Headquarter.— The headquarters of the State Level Police
Recruitment Board and the District Level Police Recruitment Board/
Committee shall be at such place. as the State Government may notify
from time to time.".
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STATEMENT OF OBJECTS AND REASONS

Whereas, direct recruitment to various ranks in the Police Recruitment
through a State Level Police Recruitment Board/District Level Police
Recruitment Board by a transparent process is an objective stated in the Haryana
Police Act, 2007 and whereas, the Act does not have a substantive provision for
establishment of a State Level Police Recruitment Board/District Level Police
Recruitment Board. Moreover, District Level Board or Committee being an
option in addition to the State Level Board has already not been spelt out
clearly.

2. Now, it is with the objective of incorporating a substantive and specific
reference to the State Level Police Recruitment Board and to provide for matters
concering tenure, appointments, terms and conditions etc. relating to this board
that these amendments are being introduced. This amendment would further
enable the prescription and notification of Rules/Regulations which would
govern the overall functioning of the State Level Police Recruitment Board/
District Level Police Recruitment Board/Committee.

BHUPINDER SINGH HOODA,

Chief Minister, Haryana.

The Governor has, in pursuance of Clauses (1) and (3) of Article 207
of the Constitution of India, recommended to the Haryana Legislative
Assembly the introduction and consideration of the Bill.

Chandigarh :
The 6th March, 2013.

SUMIT KUMAR,
Secretary.
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FINANCIAL MEMORANDUM

There will be financial implication of Rs. 5.25 Crore approximately
annually for Constitution of Haryana State Level Police Recruitment Board/

District Level Police Recruitment Boards/Committees.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

The proposed amendments would further enable the prescription and
notification of Rules/Regulations which would govern the overall functioning
of the State Level Police Recruitment Board and the District Level Police
Recruitment Board/Committee. This delegation of power to the authorities is of
normal character. Hence, the memorandum regarding delegated legislation is
required under rule 126 of the Rules of Procedure and Conduct of Business in
the Haryana Legislative Assembly is enclosed.
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